CENTRAL ADMINISTRATIVE TRIBUNAL. JABALPUR BENCH, JABALPUR

Original Application No. 563 of 2002

Jabalpur, this the 18th 4ay af June, 2004

Hen'ble nr. CI.P. Singh, Vice Chairman
Hon'ble Mr. Madan Mahan, Judicial Member

Karam Chan# Jaisual, age 61 /ears,

S/e Late Shri D.P. Jaisual,

Retired Chargeman, Gr.1I(NT)

Grey Iren Foundry, Jabalpur,

R/e Ne,30 Barrack, Theater Poa”

Cantot. Jabalpur(M.P.) APPLICANT

(By Advecate — Shri T.P. Kashyap)
VERSUS

1. Unien ef India Threugh
Directer General Ordnance Factery
Ordnance Factery Beard, Ayudh
Bhauan, 10-A, Shaheed Khudeeram
Base Read, Calcutta-700 001.

2. General Manager,
Grey Iren Feundry, Jabalpur(MP)

3. Garrisen Engineer(West)
Khamaria, Jabalpur(M.P.)

4. Secretary, Govt. ef India,

Department ef Pensien and

Pensioner's Welfare,

Neu Delhi. RESPONDENTS
(By Advocate — Shri Gepi Chourasia)

ORDER (ORAL)
By M.P. Singh, Vice Chairman -
By filing this OA, the applicant has sought tha
felleuing main reliefs
NCE) e, be directed to consider the case ef the
applicant for granting continuity of his post service
benefits t
(TH) s t. make payment of the consequential benefita
accrued on the continuity of post service benefits

with arrears in the matters ef pay fixation, leave
encashment pension and gratuityll

2. Heard the learned counsel for the parties.

3. The brief facts of case are that the applicant

hae been appeinted os Assistant Stare Keeper in GIF, Jabalpur
with erfect from 4.2.74. Before that the applicant has
worked under the respondent No.3(G.E.Khamaria) continuously

for a period ef 10 years 6 months and 13 days.



The applicant has retired frem service on 30.5.2001. The
respandents have net taken inte consideration the past

service rendered by him under the respendent Ne.3, G.~.
Khamaria, which is absut 10 years, 6 months and 13 days.

The respondents have accepted the claim af the applicant far
caunting the past service rendered by him under the respendent
No.but as stated by them vide their letters dated 7.10.2002
(Annexure—H-1) and 21.10.2002(Annexura—R—-3) the applicant has
rendered his past service only far 9 years and 6 days under

the respendent Ne.3.

4. Since, the respandents have already accepted the
claim af the applicant and they are in the process af settling
the issue relating ta past service rendered by him under

the respendent Ne.3, tha OA has became infructuous.

The respondents are directed ta settle the issue af caunting
the past service rendered by the applicant under the
respendent No0.3 as expeditiously as possible. Tha respondents
are further directed te grant him all consequential benefits
including all retiral benefits as a result of counting the
past service rendered by the applicant under the respondent
No.3 within a period of 3 months from the date af receipt af
capy af this ardar. Tha applicant is at liberty ta appraach the

Tribunal if he still feels aggrieved. No casts.

(Medan nehan)
judicial Member Vice Chairman
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